
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

Applicant(s) 

Advocate for 

Applicant(s) 

JODHPUR BENCH, JODHPUR 

ORDER SHEET 

APPLICATION NO ................... OF 

Respondent(s) 

Advocate for 

Respondent(s) 

Notes of the Registry Orders of the Tribunal 

OA No. 108/2009 
(5harat Kumar vs. UOI & Ors) 
.Dtt.~ of Or.t;er: 12.08.2002 

None is pre.s~t on behalf of th~ 
appUcant. 

from the perusal of the order­

sheets[ it appears that since 

05.05.2009 nobody is appearing on 

behalf of the applicant to press the 

matter with regard the ad mission of 

this case. Only on 23.07.2009, Shri 

Oeepak Bohra, advocam apj:M:!ared 

and Informed the Bench that the 

department wa·s considering the 

mat:eer to decide in favour of the 

applicant. 

It appears that th-e applicant is 

not int.arestoo to proceed with this 

O.A. in view of the fact that the 

@apartment is considering the matter 

in hf.s favour. 

In such view of the matt-err this 

D.A. stands dismissed In default. 

~ 
[Justice S.M.I\1. AJam] 

Judiclal Member 
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